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ECONOMY 3

TO CONNECT STAKEHOLDERS, INCLUDING MCA,REGULATOR, IPs

Unified digital platform for
insolvency on the anvil

MANU KAUSHIK
New Delhi, July 21

THE INSOLVENCY FRAME-
WORK is all set for its biggest
techoverhaulsinceitsinception
with the Ministry of Corporate
Affairs (MCA) releasing a blue-
printforthe Integrated Platform
for Insolvency Ecosystem (iPIE).

This will be a single digital
platform connecting various
authorities like NCLT, NCLAT,
Insolvency and Bankruptcy
Board of India (IBBI), MCA,and
stakeholders such as Informa-
tion Utility (IU),Insolvency Pro-
fessionals (IPs),lenders,valuers
and bidders.

According to the ministry,
this platform will replace the
current fragmented workflow
with an end-to-end digital
process that will reduce dupli-
cation,speed up decision-mak-
ing and provide a common
source of truth across the insol-
vency ecosystem.

The MCA’s consultation
paper on iPIE seeks to address
one of the biggest operational

REDUCING BOTTLENECKS

mThe m Every
integrated insolvency

tech proceeding
platform would receive a
will have unique iPIE
implications | identification
beyond number linked
digitisation | with NCLT filings

Through the platform, the government hopes to

reduce administrative costs

shortcomings of the Insolvency
and Bankruptcy Code (IBC).
While the law envisages time-
bound resolution, the IBC
ecosystem continues to func-
tion through multiple stand-
alone portalsand manual infor-
mation exchange,forcingIPs to
repeatedly coordinate among
tribunals, regulators, creditors
and other stakeholders.

This results in avoidable
delays,higher compliance costs
and procedural bottlenecks
that have often eroded the
value of stressed assets before

they can be resolved.
Announced by the Finance
MinisterinherBudget 2024-25
speech,theintegrated tech plat-
form will have implications
beyond digitisation,and MCA's
papergivesthefirst glimpseinto
howthe system would work. For
instance, every insolvency pro-
ceeding would receive a unique
iPIE identification number
linkedwith NCLT filings.Claims,
public announcements, Com-
mittee of Creditors (CoC) meet-
ings,valuationreports, litigation,
compliance filings,e-voting,vir-

tualdatarooms,auctions,distri-
bution of proceeds and even
post-resolution implementa-
tionwould bemanaged through
the same platform instead of
separate systems.

Experts said that through
the platform, the government
hopes to reduce administrative
costs, improve adherence to
statutory timelines and allow
IPs tofocus more on value max-
imisation than paperwork.“The
caseforiPIErestsonareal struc-
tural problem: the IBC ecosys-
temrunson standalone systems
such as NCLT e-courts, IBBI's
portal, MCA-21, NeSL, where
information moves through
limited, largely manual chan-
nels leaving insolvency profes-
sionals to manually coordinate
information across regulators,
creditors and the tribunal.

In a regime whose value
proposition is time-bound res-
olution, that fragmentation
shows up directly in CIRP time-
linesand,ultimately,inrecovery
outcomes,” said Nirali Mehta,
partnerat Mindspright Legal.
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SPECIAL WINDOW FOR TRANSFER AND
DEMATERIALISATION OF PHYSICAL SECURITIES

Pursuant to the SEBI Circular No. HO/38/13/11(2)2026-
MIRSD-POD/ 1/3750/2026 dated January 30, 2026, all
shareholders are hereby informed that a special window to
facilitate transfer and dematerialisation ("demat”) of physical
securities which were sold/ purchased prior to April 1, 2019
has been opened for a period of one year from February 05,
2026 to February 04, 2027.

This facility is available for transfer deeds lodged prior to April
1, 2019 and which were rejected/retumed/not attended dug
to deficiency in the documents/process/ otherwise. /
Investors may submit their request along with necessary
documents till February 04, 2027, with the Reqgistrar &
Transfer Agent (RTA) of the Bank. '

The details of RTA are as under:

KFin Technologies Limited

(Unit; Canara Bank)

Selenium Tower B, Plot 31 & 32,

Gachibowli, Financial District, Nanakramguda,

Hyderabad - 500 032 Toll Free No.; 1800-309-4001

Email: einward.ris@kfintech.com

We also request all the shareholders to update KYC details
including PAN, Email 1D, Address, Maobile Number and Bank
Account Details with the DP (if shares are held in demat
form) or with RTA (if shares are held in physical form), to
ensure the ease of communication and seamless payment
of dividend, _

Shareholders holding shares in physical form are requested

to demat their shares, by submitting share certificate to their R

Depository Participant (DP).

Bank had released previous newspaper advertisement on
special window for Transfer and Dematerialisation of
Physical Securities on April 02, 2026 and June 09, 2026.
Transfer and Dematerialisation of Physical Securities
requests submitted after February 04, 2027 will not be
accepted by the Bank/RTA. SD/.

Place: Bengaluru Santosh Kumar Barik
Date: 22.07.2026 Company Secretary

NATIONAL FERTILIZERS LIMITED
(A Govi of India Undartaking)

A=11, Saector-24, Noida-201301
Ph.: 0120-2412294/24 12445, Exin. 1112, Fax: 0120-2412357

E-TENDER NOTICE
Bids are invited on GeM portal for the contract “Upkeep & Maintenance
of NFL Corporate Office, NFL Registered Office, NFL House and
Crécha Moida" for a period of wo years. GeM Tender No.
GEM/2026/B/7B06190 dated 18.07.2026 Last date for submission is
28.07.2026 by 20:00 (PM). For details, wvisit website:
www.nationalfertilizers.com/GeM Portal. Note: For any comigendum

FOREM A

/addendum kindly refer our website.  chief Manager lic (HR-Admin)
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Inselvency and Bankrupicy Board of India

/ﬂ N
(Voluntary Liguidation Process Regulatlons, 2047)

For the attention of the stakeholders of NAMS CHEMICALS PRIVATE LIMITED

1. | NAME OF THE CORPORATE PERSON [NAMS CHEMICALS PRIVATE LIMITED

2| DATE OF INCORPORATION OF 30.04.14992
CORPORATE PERSON

AP AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATE/REGESTERED.

Regekar of Comparies, Dedill

4 | CORPORATE IDENTITY NUMBER |UT4B050L1992PTCO4857)

5. | ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICGE

1308, Best Sky Tower, F-5 Metaji Subhzsh Place,
Pilampura, Dielhi-110034, IndEa.

(IF ANY) OF CORPORATE PERSON

G LIGUIDATION COMMENCEMEMNT 18.07 2026
DATE OF CORPORATE PERSON

T NAME, ADDRESS, EMAIL ADDRESS, [ Gyaneshiwar Sahai
TELERPHOME MNUMEER AKD THE 5-2. || Flaor, Tha Mext Doar, Secior-T6,
REGISTRATION NUMEER OF THE Faridabad, Haryara-121004
LIGUIDATOR Email; gyaneshwar.sataifgmail com

Mob#a ‘Mo, 9353541408
IBEl Reg=iration Mol IEBNFA-DD2EP-NIG13002017
1810546

B.| LAST DATE FOR SUBMISSEON OF 17.0B. 2026

CLAINS

Motica iz hareby given that the MAMS Chemicals Private Limited has comenanced volunfary
liquidatan on 18072026

The stakehoklers of MAMS Chemicals Private Limited ara heraby called wpon o submet a prood
al their ctaims on or bafore 17 082026 o tha louidator & the address menlion against ilem no 7,
The financial creditors shall submit thewr proaf of claims by electronic means only. Allmrﬂrstahehulﬁam
iy subsmil e praol of daimes in persan, by post or by sleslrenic maans

ubmisaion of falss ar misleading proods of cae shall attract penallies.
Dlaba 20007 2026 Gyanashwar Zehai
Piace | Nidatad B8] Regigiration No. IBENIPA-DNEIP-NE 1 3201715010546

NATIONAL FERTILIZERS LIMITED

{A Govt, of India Undertaking)
CIN: L?-’«E'i“DU‘l?-‘-'IGC'IM"#f"

Vi

Ragisterad Office: Scopa Complax, Core -lil, 7, Institutbonal Aroa,
(N F L] Lodhi Fl:n:lad [ D'E'"H 110003 '|'|'|'-_-I:|.=.|te W, natlunaliertlluer... cam,

A Hawrains v uTy

Hntlce tn Ehar&hnldm
FOR TRANSFER OF EQUITY SHARES OF THE COMPANY TO
THE INVESTOR EDUCATION AND PROTECTION FUND (IEPF)
This Notice is published pursuant to the provisions of Section 124(6) of the
Companies Act, 2013 and Investor Education and Protection Fund
Authorty (Accounting, Audit, Transfer and Refund) Rules, 2016 (the
Rules"). as amended from time to time.

The Rules, iner alia, contain provisions for transfer of all shares in respect
of which dividend has remained unpaid or unclaimed by the shareholders
for seven consecutive years or more 1o the Demal account of IEPF
Authority,

I this ra . tha Final Dividend declared for the financial year 2018-19,
which remained unclaimed or unpaid for a period of seven consecutive
yaars will be credited to the IEPF on or after October 24, 2026 but not later
than November 23, 2026. The corresponding shares on which dividends
wera unclaimed or unpaid for seven consecitive years will also be
transfarred as per the procedure set out in the Rulas.

In compliance with the rules, Individual notices have also been sent 1o all
the concemed shareholders whose shares are liable o be transferred to
|IEPF as per the aforesaid rules, the full details of such shareholders
including their names, folio nos, or DP 1D/ Client 1D is also made available
on the Company's Website at www.nationalfertilizers.com.

In this connection, please note the following:

1) In case you hold shares in physical form: Duplicate share certificate
(s) will be issued and transferrad to IEPF. The original share certificate(s)
ragistered In your nama(s) and held by you will stand automatically
cancellad.

2} In case you hold shares in electronic form: Your demat account will
be debited forthe shares liabie for transfer 1o the IEPF,

In the: event valid claim is not received on or before October 15, 2026, the
Company will proceed fo transfer the liable dividend and Equity shares in
favour of |EPF authority without any further notice; Please note that no
claim shall lie against the Company in respect of unclaimed dividend
amount and sharas transferrad to IEPF pursuant to the said rules, it may be
noted that the concerned shareholders can claim the shares and dividend
fram IEPF authm‘ityrh"fmaklhg an application in the prescribed Form IEFF-
5 online and sending the physical copy of the requisite documents
enumerated in the Form IEPF-5, to the Company Secretary of the
Company.

For any queries on the above matter, shareholders are requested to
cortact the Company's Hag}suar and Share Transfar Agent Ms. MAS
Services Limited at investor@masserv.com,

Place: New Dathi For National Fertilizers Limited,

_ Sdi-
Date: 22.07.2026 (Ashok Jha)

Company Secretary

@ LG

LG ELECTRONICS INDIA LIMITED

CIN: L32107DL1997PLC220109
Regd. Office: A 24/6, Mohan Cooperative Industrial Estate,
Mathura Road, New Delhi 110 044
E-mail: cgc.india@lge.com, Website: www.lg.com/in/
Tel. No.: +91 120 651 6700

29" AGM OF LG ELECTRONICS
INDIA LIMITED TO BE HELD

THROUGH VC (VIDEO CONFERENCING)/OAVM
(OTHER AUDIO VISUAL MEANS)

1. Notice is hereby given that the 29" AGM (Annual General Meeting) of the
Company is scheduled to be held on Friday, August 21,2026 at 11:00 A.M.,
Indian Standard Time (IST), through VC (Video Conferencing)/ OAVM (Other
Audio Visual Means) in compliance with applicable provisions of the
Companies Act, 2013 read with General Circular Nos. 14/2020, 17/2020,
20/2020, 02/2021, 19/2021, 21/2021, 03/2022, 10/2022, 11/2022, 09/2023,
09/2024 and 03/2025 and relevant circulars issued by the Ministry of Corporate
Affairs (MCA), Government of India and the Securities and Exchange Board
of India (SEBI) permitting the holding of AGM through VC or OAVM,
without the physical presence of the Members at a common venue, to transact
the Ordinary and Special businesses as set out in the Notice.

2. In compliance with the above circulars, Notice of the AGM along with the
Annual Report for the Financial Year 2025-2026 will be electronically
dispatched to all the shareholders whose email addresses are registered/
available with the Company/ Depository Participants or RTA. For all those
shareholders who have not registered, a letter providing the web-link,
including the exact path, where complete details of the Annual Report are
available will also be sent to their address registered with the Company or as
available from the data downloaded from the depositories. However, the
Shareholders of the Company may request physical copy of the Notice and
Annual Report from the Company by sending a request at
cgc.india@lge.com in case they wish to obtain the same.

3. The Notice of the AGM and the Annual Report will also be available on the
Company’s website www.lg.com/in, the websites of the stock exchanges i.e.,

* World's largest manufacturer of precision
engineering components using MIM" technology,
forthe past é years®

* Diverse product portfolio caters to automotive,

largest installed capacity for MIM products
[Source: F&S Report]

* Customers across 55 countries in the last three
fiscals; long-standing relationships with Indian

National Stock Exchange of India Limited at www.nseindia.com and BSE
Limited at www.bseindia.com and on the website of the NSDL (agency for
providing the Remote e-Voting facility) at https://www.evoting.nsdl.com

INDO-MIM’

COMPLEXITY SIMPLIFIED

Manner of registering/updating email address:

Dematerialised |Register/update the details in the demat account, as per the

defence, medical, consumer and aerospace sectors and global OEMs Holding  |process advised by your Depository Participant (DP)
» Expanded manufacturing capabilities over the » Deployed 436 robots and 476 Internet of Things www.indo-mim.com iflgeftfg:fii“’f;ﬁjegﬂssil‘llpt;‘: gfgﬁiﬁiiﬁﬁﬁ;;ﬁ“ﬁ b
Years and as of March 31, ZﬂEﬁ. have the world's enabled mE[’.hinEE. asof March 31 / 2026 Company at Kfin Technologies Limited, Unit: LG Electronics India
Physical Limited, 301, The Centrium, 3rd Floor, 57, Lal Bahadur
Holding Shastri Road, Nav Pada Kurla (West), Mumbai, Maharastra-400070

or by email at Einward.ris@kfintech.com. Member may
download the prescribed form from RTA website at

*4s of the date of the Red Herring Prospectus | **In Fiscal 2026 | ® With a'market share of 6.8% in terms of revenue from MIM in Catendar Year 2025 (Source: F&S Report] hitps://ris Kfintech.com/clientservices/isc/isrforms.aspx

4.  Shareholders will have an opportunity to cast their vote remotely on the
businesses as set out in the Notice of AGM through electronic voting system.
The manner of voting remotely for shareholders holding shares in
dematerialized mode, physical mode and for shareholders who have not
registered their email addresses will be available in the Notice of AGM.

The Notice of 29" AGM will be sent to the shareholders in accordance with the
applicable laws on their email addresses shortly.

INDO-MIM LIMITED is proposing, subject to receipt of requisite approvals. market condifions and other consideraticns, to make an initial public offering of its Equity Shares and has filed the RHP along with the Abridged Prospectus dated July 17,2026. The RHPis
available on the website of SEBI at www.sebi gov.in, as well as on the websites of the Stock Exchanges i.a. BSE and NSE at www.bseindia.com and www nsaindia.com, respectively. on the website of the Company at www.indo-mim.com and on the wabsites of
the Book Running Lead Managers (‘BRLMs"), ie. HDFC Bank Limited, Axis Capital Limited, ICIC| Securities Limited, Kotak Mahindra Capital Company Limited and SBI Capital Markets Limited at www.hafc bank in, www axiscapital coin,
www.icicisecurities.com, hips./finvestmentbank. kotak comy and www sbicaps.com, respectively. Any potential investors should note that investment in equity shares involves a high degree of risk and for detalls relating to such
risk, see ‘Risk Factors'on page 18 of the RHP filed with SEBI and the Stock Exchanges. Potential investors should not rely on the DRHP filed with SEBl and the Stock Exchanges for making any investment. 5.
The Equity Shares offered in the Offer have notbeen and will not be registered under the LS. Secunties Act of 1933, as amended (“U.S. Securities Act”), or any state securities laws in the United States, and unless so registered may not be offered or sold within
the United States, except pursuant to an exemphon from, or in a transaction not subject bo, the registration requirements of the LS. Securities Act and applicable state securities laws. Accardingly, such Equity Shares are being offerad and sold (i) outside of the
United States in offshore transactions in refiance on Regudation S underthe U.S. Securities Act and the applicable laws of the jurisdiction where those offers and sales oczur, and (i) within the United States to "qualified institutional buyers” (as defined in Rule 1444
under the U.S. Securifies Act), pursuant to the private placement exemption setoutin Section 4(a) of the U.S. Securites Act

For LG Electronics India Limited
Sd/-

Anuj Goyal

Company Secretary

S 1 N

Noida, July 21, 2026

ol

Aulfacoors RG240
New Delhi
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AT SITAR A1 9uf & I+ faT a9 2018—19 W 31T b IqTad & 3R
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THIS IS APUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT APROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY OUTSIDE INDIA.

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE”) AND NATIONAL STOCK EXCHANGE OF INDIALIMITED (“NSE”, AND TOGETHER WITH BSE, THE “STOCK EXCHANGES") IN COMPLIANCE WITH
CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS”).

PUBLIC ANNOUNCEMENT

YOGI JI
DIGI .

3idd aifdear  Perpetual Innovation Code to view the DRHP

YOGWI DIGI LIMITED

Prospectus)
(FORMERLY KNOWN AS YOGIJI DIGI PRIVATE LIMITED)

Our Company was originally incorporated on September 27, 1993 as ‘Digi Drives Private Limited’, as a private limited company under the provisions of the Companies Act, 1956 pursuant to a certificate of incorporation issued by the additional
registrar of companies, Delhi and Haryana at New Delhi. Our Company changed its name to ‘Yogiji Digi Private Limited’ pursuant to a resolution passed by our Board on September 30, 2022 and a special resolution passed by our Shareholders
on October 7, 2022. A fresh certificate of incorporation dated October 27, 2022, was accordingly issued by the registrar of companies, Delhi and Haryana at New Delhi. The name change was consistent with our Company’s activities.
Subsequently, our Company was converted from a private limited company to a public limited company as approved by a resolution of our Board dated December 30, 2024 and a special resolution of our Shareholders dated January 7, 2025
and a fresh certificate of incorporation dated March 13, 2025, consequent to such conversion, was issued by the registrar of companies, central processing centre and the name of our Company was changed from ‘Yogiji Digi Private Limited’
to ‘Yogiji Digi Limited’. For details of changes in the registered office of our Company, see “History and Certain Corporate Matters” on page 344.
Registered and Corporate Office: Plot No. - 148, Sector - 58, Faridabad - 121 004, Haryana, India
Contact Person: Sonam Gosain, Company Secretary and Compliance Officer, Tel:+ 91-129 4154803; E-mail: complianceofficer@ydgroup.com
Website: www.ydgroup.com, Corporate Identity Number: U74899HR1993PLC032121

THE PROMOTERS OF OUR COMPANY: NAVNEET SINGH, SAMEER BANSAL AND SATISH KUMAR TRIPATHI

INITIAL PUBLIC OFFERING OF UP TO [¢] EQUITY SHARES OF FACE VALUE OF 10 EACH (THE “EQUITY SHARES”) OF YOGIJI DIGI LIMITED (FORMERLY KNOWN AS YOGIJI DIGI PRIVATE LIMITED) (OUR “COMPANY” OR THE “ISSUER”) FOR CASH
AT APRICE OF 3[e] PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF X[e] PER EQUITY SHARE) (THE “OFFER PRICE”) AGGREGATING UP TO I[e] MILLION (THE “OFFER”). THE OFFER COMPRISES A FRESH ISSUE OF UP TO [e] EQUITY
SHARES OF FACE VALUE OF 310 EACH BY OUR COMPANY AGGREGATING UP TO %2,700.00 MILLION (THE “FRESH ISSUE”) AND AN OFFER FOR SALE OF UP TO 7,171,290 EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP TO
Z[®] MILLION (THE “OFFER FOR SALE”), COMPRISING UP TO 261,870 EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP TO X[e] MILLION BY NAVNEET SINGH, UP TO 332,430 EQUITY SHARES OF FACE VALUE OF 310 EACH
AGGREGATING UP TO [e] MILLION BY SAMEER BANSAL, UP TO 283,500 EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH AGGREGATING UP TO Z[e] MILLION BY SATISH KUMAR TRIPATHI (COLLECTIVELY REFERRED TO AS “PROMOTER
SELLING SHAREHOLDERS”), UP TO 305,130 EQUITY SHARES OF FACE VALUE OF ¥10 EACH AGGREGATING UP TO Z[e] MILLION BY NAVNEET GILL (HUF), UP TO 518,070 EQUITY SHARES OF FACE VALUE OF ¥10 EACH AGGREGATING UP TO
Z[e] MILLION BY SAMIR BANSAL HUF, (COLLECTIVELY REFERRED TO AS “PROMOTER GROUP SELLING SHAREHOLDERS”) UP TO 4,336,290 EQUITY SHARES OF FACE VALUE OF ¥ 10 EACH AGGREGATING UP TO Z[e] MILLION BY S GUPTA
FAMILY ENTERPRISES PRIVATE LIMITED (FORMERLY KNOWN AS S GUPTA FAMILY INVESTMENTS PRIVATE LIMITED), UP TO 567,000 EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP TO X[e] MILLION BY COINMEN SPECIAL
OPPORTUNITIES FUND, UP TO 378,000 EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING UP TO X[e] MILLION BY ANUBHAV GUPTA INVESTMENTS, UP TO 189,000 EQUITY SHARES OF FACE VALUE OF 310 EACH AGGREGATING
UP TO X[e] MILLION BY ANUBHAV GUPTA VENTURES (COLLECTIVELY REFERRED TO AS “OTHER SELLING SHAREHOLDERS”. THE OTHER SELLING SHAREHOLDERS, PROMOTER GROUP SELLING SHAREHOLDERS AND THE PROMOTER
SELLING SHAREHOLDERS, SHALL BE COLLECTIVELY REFERRED TO AS “SELLING SHAREHOLDERS”). THE OFFER SHALL CONSTITUTE [e]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, MAY CONSIDER AN ISSUE OF SPECIFIED SECURITIES, AS MAY BE PERMITTED UNDER APPLICABLE LAW, AT ITS DISCRETION, AGGREGATING UP TO %390.00
MILLION (“PRE-IPO PLACEMENT”), PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH
THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(B) OF THE SCRR. THE
PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO
PLACEMENT, PRIOR TO ALLOTMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER, OR THE OFFER MAY BE SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK
EXCHANGES. OUR COMPANY SHALL REPORT ANY PRE-IPO PLACEMENT TO THE STOCK EXCHANGES, WITHIN 24 HOURS OF SUCH PRE-IPO PLACEMENT (IN PART OR IN ENTIRETY), IN ACCORDANCE WITH REGULATION 54 OF THE SEBI
ICDR REGULATIONS. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE
RED HERRING PROSPECTUS AND THE PROSPECTUS.

THE FACE VALUE OF THE EQUITY SHARES IS 310 EACH AND THE OFFER PRICE IS [e] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM BID LOT SIZE WILL BE DETERMINED BY OUR COMPANY,
IN CONSULTATION WITH THE BRLMS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [e], (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER) AND ALL EDITIONS OF [e] (A WIDELY CIRCULATED HINDI NATIONAL DAILY
NEWSPAPER, ALONG WITH ONE ADDITIONAL HINDI NEWSPAPER EDITION OF [e], ALSO BEING THE REGIONAL LANGUAGE OF HARYANA WHERE OUR REGISTERED AND CORPORATE OFFICE IS LOCATED) AT LEAST TWO WORKING
DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SEBI ICDR REGULATIONS.

In case of any revision in the Price Band, the Bid/Offer Period will be extended by at least three additional Working Days after such revision of the Price Band, subject to the Bid/Offer Period not exceeding 10 Working Days. In cases of force majeure, banking
strike or similar unforeseen circumstances, our Company may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid/Offer Period for a minimum of one Working Day, subject to the Bid/ Offer Period not exceeding 10 Working Days.
Any revision in the Price Band and the revised Bid/Offer Period, if applicable, will be widely disseminated by notification to the Stock Exchanges, by issuing a public notice, and also by indicating the change on the respective websites of the BRLMs and at the
terminals of the Syndicate Members and by intimation to the Self-Certified Syndicate Banks (“SCSBs”) and other Designated Intermediaries and the Sponsor Banks, as applicable.

The Offer is being made through the Book Building Process, in terms of Rule 19(2)(b) of the Securities Contracts (Regulation) Rules, 1957, as amended (the “SCRR”) read with Regulation 31 of the Securities and Exchange Board of India (Issue of Capital and
Disclosure Requirements) Regulations, 2018, as amended (the “SEBI ICDR Regulations”) and in compliance with Regulation 6(1) of SEBI ICDR Regulations, wherein not more than 50% of the Offer shall be available for allocation on a proportionate basis to
Qualified Institutional Buyers (“QIBs”, and such portion, the “QIB Portion”), provided that our Company may, in consultation with the BRLMs, allocate up to 60% of the Net QIB Portion to Anchor Investors on a discretionary basis, in accordance with SEBI ICDR
Regulations (the “Anchor Investor Portion”), of which 40% shall be reserved in the following manner (i) 33.33% of the Anchor Investor Portion shall be reserved for domestic Mutual Funds; and (i) 6.67% of the Anchor Investor Portion shall be reserved for
Life Insurance Companies and Pension Funds, subject to valid Bids being received from domestic Mutual Funds, Life Insurance Companies and Pension Funds, as applicable, at or above the price at which Equity Shares will be allocated to Anchor Investors
(“Anchor Investor Allocation Price”). Any under-subscription in the Life Insurance Companies and Pension Funds category specified in (i) above may be allocated to domestic Mutual Funds, in accordance with SEBI ICDR Regulations. In the event of under-
subscription or non-allocation in the Anchor Investor Portion, the balance Equity Shares shall be added to the remaining QIB Portion (other than Anchor Investor Portion) (‘Net QIB Portion”). Further, 5% of the Net QIB Portion shall be available for allocation
on a proportionate basis only to Mutual Funds, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIBs, including Mutual Funds, subject to valid Bids being received at or above the Offer Price. However,
if the aggregate demand from the Mutual Funds is less than 5% of the Net QIB Portion, the balance Equity Shares available for allocation will be added to the remaining QIB Portion for proportionate allocation to QIBs. Further, not less than 15% of the Offer
shall be available for allocation to Non-Institutional Bidders in accordance with SEBI ICDR Regulations to Non-Institutional Bidders, out of which (a) one-third of such portion shall be reserved for Bidders with application size of more than ¥0.20 million and up
to ¥1.00 million; and (b) two-thirds of such portion shall be reserved for Bidders with application size of more than ¥1.00 million provided that the unsubscribed portion in either of such sub-categories may be allocated to Bidders in the other sub-category of
Non-Institutional Bidders; and not less than 35% of the Offer shall be available for allocation to Retail Individual Bidders in accordance with SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer Price. All Bidders (except Anchor
Investors) are mandatorily required to utilize the Application Supported by Blocked Amount (“ASBA”) process by providing details of their respective ASBA accounts and UPI ID in case of UPI Bidders using the UPI Mechanism, as applicable, pursuant to which
their corresponding Bid Amount will be blocked by the SCSBs or by the Sponsor Banks under the UPI Mechanism, as the case may be, to the extent of the respective Bid Amounts. Anchor Investors are not permitted to participate in the Offer through the ASBA
process. For further details, see “Offer Procedure” on page 527.

This public announcement is being made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of
requisite approvals, market conditions and other considerations, to undertake an initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP dated July 20, 2026 with the Securities and Exchange Board of India (“SEBI") and the
Stock Exchanges dated July 20, 2026. Pursuant to Regulation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI has been made available to the public for comments, if any, for a period of at least 21 days from the date of publication of public
announcement by hosting it along with the Draft Abridged Prospectus on the website of the Company at www.ydgroup.com, website of the SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e., BSE and NSE at www.bseindia.com and www.nseindia.
com, respectively and the websites of the BRLMs, i.e., Emkay Global Financial Services Limited and Systematix Corporate Services Limited at www.emkayglobal.com and www.systematixgroup.in, respectively. Our Company hereby invites the public to give
comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requested to send a copy of their comments to SEBI, the Company Secretary and Compliance Officer of our Company and/or the
BRLMs at their respective addresses mentioned below in relation to the Offer. All comments must be received by SEBI and/or our Company and/or the Company Secretary and Compliance Officer of our Company and/or the BRLMs in relation to the offer at
their respective addresses mentioned below on or before 5.00 p.m. on the 21%t day from the date of publication of this public announcement in accordance with Regulation 26(2) of SEBI ICDR Regulations.

Investments in equity and equity-related securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Investors are advised to read the risk factors carefully before
taking an investment decision in the Offer. For taking an investment decision, investors must rely on their own examination of our Company and the Offer, including the risks involved. The Equity Shares of face value of 310 each in the Offer have not been
recommended or approved by SEBI, nor does SEBI guarantee the accuracy or adequacy of the contents of the Draft Red Herring Prospectus. Specific attention of the investors is invited to “Risk Factors” on page 29.

Any decision to invest in the Equity Shares described in the DRHP may only be taken after the red herring prospectus (‘RHP”) has been filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP from
the DRHP. The Equity Shares, when offered through the Red Herring Prospectus, are proposed to be listed on the mainboard of BSE and NSE.

For details of the share capital, capital structure of our Company, the names of the signatories to the Memorandum of Association and the number of shares of our Company subscribed by them, please see the section “Capital Structure” on page 103. The
liability of members of our Company is limited by shares. For details of the main objects of our Company as contained in the Memorandum of Association, please see the section “History and Certain Corporate Matters” on page 344.

BOOK RUNNING LEAD MANAGERS REGISTRAR TO THE OFFER
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EMKAY GLOBAL FINANCIAL SERVICES LIMITED SYSTEMATIX CORPORATE SERVICES LIMITED BIGSHARE SERVICES PRIVATE LIMITED
7" Floor, The Ruby, Senapati Bapat Marg, The Capital, A-Wing, No. 603- 606, 6" Floor, Plot No. C-70, G-Block, Bandra | S-62, 6™ floor, Pinnacle Business Park, next to Ahura Centre,
Dadar (West), Mumbai - 400028, Maharashtra, India Kurla Complex, Bandra - (East), Mumbai - 400 051, Maharashtra, India Andheri East, Mumbai - 400 093, Maharashtra, India
Tel: +91 22 66121212 Tel: + 91 22 6704 8000 Tel: +91 22 6263 8200
Email: ydl.ipo@emkayglobal.com E-mail: yogiji.ipo@systematixgroup.in E-mail: ipo@bigshareonline.com
Investor grievance email: ibg@emkayglobal.com Investor Grievance e-mail: investor@systematixgroup.in Investor grievance e-mail: investor@bigshareonline.com
Website: www.emkayglobal.com Website: www.systematixgroup.in Website: www.bigshareonline.com
Contact Person: Deepak Yadav / Heena Sharma Contact Person: Kuldeep Singh/ Harsha Panjwani Contact Person: Babu Raphael C
SEBI Registration no.: INM000011229 SEBI Registration no.: INM000004224 SEBI registration no.: INR000001385

COMPANY SECRETARY AND COMPLIANCE OFFICER

~ Sonam Gosain, Company Secretary and Compliance Officer | Yogiji Digi Private Limited, Plot No.-148, Sector-58, Faridabad - 121 004, Haryana, India, Tel.:+ 91-129 4154803; E-mail: complianceofficer@ydgroup.com; Website: www.ydgroup.com
All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DRHP,
For Yogiji Digi Limited
On behalf of the Board of Directors

Sd/-
Place: Haryana Sonam Gosain
Date: July 21, 2026 Company Secretary and Compliance Officer

Yogiji Digi Limited is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other considerations, to make an initial public offering of its Equity Shares and has filed the DRHP dated
July 20, 2026 with SEBI and the Stock Exchanges on July 20, 2026. The DRHP and Draft Abridged Prospectus is available on the website of the Company at www.ydgroup.com, SEBI at www.sebi.gov.in, as well as on the websites of the BRLMs,
i.e., Emkay Global Financial Services Limited and Systematix Corporate Services Limited at www.emkayglobal.com and www.systematixgroup.in, respectively and the websites of National Stock Exchange of India Limited and BSE Limited at
www.nseindia.com and www.bseindia.com, respectively. Potential investors should note that investment in equity shares involves a high degree of risk and for details relating to such risks, please see the section entitled “Risk Factors” on page 29.
Investors should rely on their own examination of our Company and the Offer, including the risks involved, before making any investment decision.

This announcement does not constitute an invitation or offer of securities for sale in any jurisdiction, including India. The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Securities Act of 1933, as amended
(“U.S. Securities Act”)or any state securities laws in the United States except pursuant to an exemption from, or in a transaction not subject to, the registration requirements of the U.S. Securities Act and in accordance with any applicable U.S. state
securities laws. Accordingly, the Equity Shares are being offered and sold outside the United States in ‘offshore transactions’ as defined in, and in reliance on, Regulation S under the U.S. Securities Act and the applicable laws of the jurisdictions where
such offers and sales are made. Adfactors
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